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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, we will take up the
Statutor'y Resolution disappioving  the
Muliimodal Transportatipn of Goods
Ordinance, 1993 and the Multimodal
Transportation of Goods Bill, 1993, to-
gether.

i

—

STATUTORY RESOLUTION SEEKING
DISAPPROVAL OF THE MULTIMO-
DAL TRANSPORTATION OF GOODS
ORDINANCE, 1993,

II. THE MULTIMODAL TRANSPORT-
ATION OF GOODS BILL, 1993.

THE VICE-CHAIRMAN (Shri Md.
Salim): The BAC has discussed it and
decided that we will pass the Bill with-
out any further discussion, because we
had already discussed it in the last
session. Shri Satya Prakash Malaviya to
move the Resolution.
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“The procedure of the promulgation
of Ordinance iy inherely undemo-
cratic. Whether an Ordinance is justi-
fiable or not, the issue of a large num-
ber of Ordinances has psychologically
a bad effect. The people carry an imp-
ression that Government is carried on
by Ordinances. The Hguse carries a
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sense of being ingnored, the Central
Secretariat perhaps get into the habit
" of slackness, which necessitates Ordin-
ances and an impression is created that
it is desired to commit the House toa
particular legislation s the House has
no- alternative but -to pu: its seal on
matters that have ‘fegislaed  upon
. by Ordinances. Such a state of things
is not cunducive to the development
the best Parliamentary traditions.”
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The question was proposed

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh): Sir, last time when
this wag discussed here. I had sought
certain, asurances from the hon. Minister.
He had assured the House that he could
take into account those assurances. We
discussed in the Business Advisory (Co-
mmiitee meeting that we would pass it
without any discussion. T wish to remind
the hon. Minister through you that to-
day while he gets the approval of  thel
House, he should keep in mind the debate
which took place in this House in the
last Session. Once he assure me that all
the points which we had discussed in the
last sessipn would be taken care of, we
have no hesitation in passing the Bill.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Jagdish Tytler.

SHRI JAGDISH TYTLER: I am
grateful to the Members that they should
have agreed to pass the Bill without any
dizcussion. We had discussed it in he
last Sessionn. 1 would like to first of all
inform Mumbers that this is being done
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for technical reasons. The Ordinance
had already been issued by the President.
We had started the process of multimodal
transportation of goods on the basis of
multimodal contract. People had started
registering their companies. I would like
to inform the Members that seyen opera-
tors had already registered and 100 ap-
plicationg are under consideration. Work
had started and, therefore, it had become
necessary, I could not stop the prOcess
of operation which had already starfed.
That is the rcason why we had to bring
this Ordinance. 1 would like to inform
Dr. Jain that there were two-three sug-
pestions which were made in the last
Session. One wag that the Air mode of
transportation should also be included.
This is under examination and considera-
tion in the Ministry of (Civil Aviation.
The second point was that partnership
firms, proprietory concerns should also be
eligible for registration. Under the
present DBill they are no: eligible for
registration as MTO. However, these
Saggestions will te

examined. These were the two major
points. Dr. Jain, do you have any other
point ? .

DR. JINENDRA KUMAR JAIN: One
poing was that there was a provision in
the Bill that only the rich people would
be able to participate. I had made a
request that young peonle and entre-
preneurs should also be able to participate
in this upcoming business. You had as-
sured the House that you would find
ways and means so that entrepreneurs
are not denied this opportunity.

SHRI JAGDISH TYTLER: We will
encourage everybody. There is ng way
where only a certain category of peaple
would be allowed. We are going to
encourage everybody.

THE VICE-CHAIXMAN (SHRI MD.
SALIM): We are no( discussing the Bill.
Bul som. Members may have some ques-
tions and if the Minister is ready to
reply, then instead of having a bilateral
discussion, Jet the questions be asked and
then the Minister can answer. Dr, Jain
do you have any other queries ?



361 Statutory Resolution
seeking disapproval of

DR. JINENDRA KUMAR JAIN:
Sir, I had pointed out that the Rs. 50
lakh criterion in the Bill would keep
many people away from it. They may
have managerial or educational qualifica-
tion: but because they do not haye Rs.
50 lakhs, they may not get an oppor.u-
nity. So, people who have proper quali-
fications, training, education and mana-
gerial expertise should have an opor-

tunity. This was my request. I only

want you to carry out the assurance that

you had given.

SHRI JAGDISH TYTLER: I had as-
sured there.. . (Interruptions) 1 hed done
this just now.
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SHRI PARVAT KUMAR SAMANTA-
RAY (Orissa): Sir, ports are used for the
destocking of cargos. And destocking in
the parts used .0 be (he worst affected.
Now, after the introduction of the multi-
modai transport system, who will be cak-
ing up on the responsibility of protecting
the cargos? This is No. 1. The second
point is, when the Customs Act and the
Tndian Rajiways Act have nor been suji-
ably amended to ccpe up with this sys-

tem, how are you pgoing to implement
and act upon this system?

SHRI JAGDISH TYTLER : Sir, first, 1
would like to tell you that the Shipping
Corporation is nog going to be the loser
at all because it is an agency, -more than

Tl ]Transllterauon in Arabic Scrlpb
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[Dr. Jinendra Kumar Jajn]

being a promoter, which 1s going %o see
that the goods received from ome end
reach the other end and they will bel
legally respomsible for it. The gooda will
be carried by the Shipping Corporation
on other shipping lines which are being
used now. The Shipping Corporation is
1ot going to be the loser. As regards the
second part which the hon. Member had
asked, regarding comtainers, confainer is
not a new phenomenon in our country.
It is an international phenomenon. Ra-
ther, we are able to carry more cargo
by containers. We have handled moref
cargo and T am glad to say that in spite
of all the crisis we have had in the coun-
try, we have broken all records. Evem
when Bombay was burning, my port had
a recod handling of cargo tonnage that
day =2lso. So, it 1s not going to be ham-
pered in any way.

The third thing, te hon. Member had
said on stuffing and destuffing. We are
privatising stuffing and destuffing  also
and our efficiency has increased. I was
rather very unhappy because the number
of people employed for stuffing and de-
stuffing had come to be a record num-
ber but it doe not come anywhere near
the world standard. But, anyway, effi-
1ency had to be brought about. We have
talked to the unions. We have talked
to the dock labourer and we haye also
started coaching for stuffing and destuff-
ing outside the port. And it has helped
the expoters in a big way. And, I don't
think that the labour is going to be aff-
ected in any way.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : T shall now put the Resolution
moved by Shri Satya Prakash Malaviya
to vote.

SHRI SATYA PRAKASH MAILAVI-
YA: Sir, I would like to withdraw the

Resolution. [ :

'

The Resolution was by leave, withdrawn

THE VICE-CHAIRMAN (SHRI MD.
SALIM): T shall now pur the motion
moved by the Minister to vote. The
question is:
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“That the Bill to provide for the re-
gulation of the multimodal (ranspor-
tation of goods from any place in
India to a place outside India, on the
basis of a muliimodal transport cong-
ract and for matter connected  here.
with or incidental thereto, be taken
inte consjderajon.55

The motion was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM: We shall now take up clause by
clause consideration of thg Bill.

Clauses 2 to 32 were added to t¢he Bill.

Clanse 1, the Enacting Formula the
Schedule and the Tiile ere addd to the
Bill.

SHR1 JTAGDISH TYTLER: Sir, I
move:

That the Bill be passed.”

The question as put and the moOtion
was adopted.

STATUTORY RESOLUTION SEEKING
DISAPPROYAL OF THE NATIONAL
COMMISSION FOR BACKWARD
CLASSES ORDINANCE, 1993,

II. THE NATIONAL COMMISSION
FOR BACKARD CLASSES BILL, 1993

THE VICE-CHAIRMAN (Shri Md.
Salim): We will take up the Statutory
Resolution and the Bill to constituta a
National Commission fgr Backward '
Classes together 1 request Dr. Jinendra
Kumar Jain to move the Resolution.

DR. JINENDRA KUMAR TAIN
(Madhya Pradesh): T am here to move
the Resolution but I do not find the
Minister.

AN HON MEMBER: The Minijster is
here.

DR. JINENDRA KUMAR JAIN:
With your permission, I move the follo-
wing Resolution;



